IR AT 3eor, 8@ FAgds, deels

IN THE INCOME TAX APPELLATE TRIBUNAL
‘C’ BENCH, CHENNAI

A TAIR.TH. IO, A1 JS&T T
A T FIHA, W@ LT haHeT

BEFORE SHRI N.R.S. GANESAN, JUDICIAL MEMBER AND
SHRI S. JAYARAMAN, ACCOUNTANT MEMBER

a9 H./ITA No.1387/Chny/2018
fROT 9§ / Assessment Year : 2014-15

Shri Narayanasamy Vasan,

The Income Tax Officer, Prop: Higloo Marketing,
Non Corporate Ward 14(4), v. No.53, Arya Gowda Road,
Chennai. West Mambalam, Chennai - 600 034.

PAN : AEAPV 1533 P
(3rdremef/Appellant) (wcadfi/Respondent)

dremeff & 3R A/Appellant by : Shri R. Clement Ramesh Kumar,Add|.CIT
gt &1 3R A/Respondent by :  Shri Narayanasamy Vasan, the assessee

geTars T dr@/Date of Hearing : 26.09.2018
gIYuTT &I dri@/Date of Pronouncement : 26.09.2018

A /ORDER

PER N.R.S. GANESAN, JUDICIAL MEMBER:

This appeal of the Revenue is directed against the order of the
Commissioner of Income Tax (Appeals)-14, Chennai, dated 31.01.2018

and pertaining to assessment year 2014-15.

2. On hearing the Ld. Departmental Representative, we find that the

tax effect in this case is less than %20 lakhs. The CBDT in its Circular



2 L.T.A. No.1387/Chny/18

No0.3/2018 dated 11.07.2018 instructed its officers to withdraw all the
appeals pending before the ITAT where the tax effect is less than 20
lakhs. This Tribunal is of the considered opinion that this Circular of
CBDT is binding on the officers of the Department. Therefore, the
Revenue cannot proceed further in this appeal. Accordingly, this appeal

stands dismissed.

3. In the result, the appeal of the Revenue is dismissed.

Order pronounced in the open court after conclusion of hearing
on 26™ September, 2018 at Chennai.

sd/- sd/-
(T STITHA) (TT.31IR. U, I0T2IT)
(S. Jayaraman) (N.R.S. Ganesan)
IET @erd/Accountant Member ~a1i&e Ferd/Judicial Member
Ye=1s/Chennai,
feeATr/Dated, the 26" September, 2018.
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